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Counsel for petitioner is present. Counsel for espondents are also present.

Perused the office note. Counsel for petitioner informed that the memo is Just filed for
withdrawing the petition filed by the petitioner since th petitioner has already moved the
Hon'ble Bombay High Court for the similar relief and therefore, there is no need for the
petitioner to proceed with the matter before this Tribunal.
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Counsel for petitioner is present. He has already filed a memo for permission to
withdraw the petition. He has also enclosed the extract of the resolution of the Board for
withdrawal of the petition. The reason given for withdrawal that the proceedings could not be
completed within the appointed date and therefore, they wanted to change the appointed date.
For that purpose, they want to withdraw the main petition.

Considering the circumstances and the Board resolution, we are of the view that this
is a fit matter where permission can be granted to withdraw the main petition.

In the result, memo is recorded. Permission is granted to the petitioner to withdraw
the petition. Hence, the petition is dismissed as withdrawn with liberty to file fresh petition,
vide separate orders.
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